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FAMILY WELFARE (SHRIMATI
DX. THARA DEVI SIDDHAR-
THA) = Sir, ‘lbtgto lay on the
Teble— -

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Institute of Post Graduate Teach-
ing and Research, Gujarat Ayurved
University, Jamnagar, for the year
1989-90 along with Audited Acconnts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Institute
of Post Graduate Teaching and Re-
search, Gujarat Ayurved University.
Jamnagar, for the year 1989-90.

(2) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mentioned
at (1) above.

[Placed in the Library. See No. LT-
411/91.1

"(3) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Lala Ram Sarup Tuberculosis
Hospital, New Delhi, for the vear
1987 along with Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Lala Ram
Sarup Tuberculosis Hospital, New
Delhi, for the year 1987.

(4) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the. papers meationed
at- (3) above. oo

' [Placed' in the Library. See No. LT-
412/91]

5 M Ampyofthe Anmml Re-
port (mndmmm) of

the National Tnstitute of Nﬁtnropnthy,
Pune, for the year 1989-90 along with

'Audm:d Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the National

‘Institute of Nataropathy, Pune, for

the year 1989-90.

(6) A statement (Hindi and Bng
lish versions) showing reasoms for
delay in laying the papers mentioned
at (5) above.

[Placed in the Library. See No. LT-
413/91.]

Employees’ Provident Funds (Amend-
ment) Scheme, 1991

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI PABAN SINGH GHATO-
WAR) : Sir. I'beg to lay on the Table
a copy of the Employees’ Provident
Funds (Amendment) Scheme, 1991
(Hindi and English versions) publi-
shed in Notification No. G.S.R. 343
in Gazette of India dated the st June,
1991 under sub-section (2) of sec-
tion 7 of the Employees’ Provident
Funds and Miscellaneous Provisions
Act, 1952,

[Placed--in Lrbranr See No LT.
- 414/91.)

1330 brs. o
FINANCIAL  COMMITTEES—A
[English] D e s

SECRETARY-GENERAL : I beg to
lay on the Table a copy each of the
Hindi and English versions of the:
G‘Fiu‘ Iﬂ :.Il C lII (lg![j !1‘_.._A
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} [fmh’ﬂaﬁou]

SHRI MADAN LAL KHURANA
(Soyth Delhi): Mr. Speaker, Sir,
wouldlhavctocomctothcwdlof
the House to make my submission ?

- MR. " SPEAKER : How can we
function if each meniber thteatens this
MY. i : )

[English)

There are laws to take strict actios.
(Interruptions)

[Translation)

" SHRT MADAN LAL KHURANA :
Mr. Spéiker, Sir, T had met youn in
your:thamber also and told vou that
-thy onme Minister was hot giving any
reply. The Kasbmiri migiants were
lathi~charged. No reply is being given
in' this zegard. (Intérruptions)

_MR:- SPEAKER : Some action may
be taken against you, if you continue
fo I{hr*eatcn this way.
(English}
1 can take action against you,
[Translation) ’

SHR{ MADAN LAL KHURANA:
M;. Speaker, Sir, where should we

go to raise our voice then ? (Interrup-
lmns)

MR. SPEAKER : Khurnna ji, mo
‘one gets chariée to more than
you. Maximufh i are given to
"you to speak.
bt HW)
[Ermtm ‘
¢ MR SPBAKER : 1 cdn take sction
against you. This is not coryésst,

{mns:mn] “

Youarenotﬂmonlymmbudm
rous of speaking. There are many.and

I have to take care of all of them,
[English]
Please take your seat. I cannot givc
you time after time.
 (Intérruptions)
{Translation) __
SHRI MADAN LAL KHURANA:
Mr. Speaker, Sir, what about the pro-

mise made by the hon. Home Minister.
(Interruptions)

MR. SPEAKER : No, Khurana ji,
do not do like this. You are given
much time to speak.

[English)

MR. SPEAKER : Now we shal
take up Motions for Elections to
Committees. Shri Ghulam Nabi Azad
to move it.

13.32 hrs.

ELECTION TO COMMIT'I'EES
(i Committee on Estimates
[English)]

THE MINISTER OF 'PARLIA-
MENTARY AFFAIRS 1 "GHU-
LAM NABI AZAD): 1 beg ta.move:

“That the members of “this "House

do pmeeod to elect in the manner

e ‘(1) ‘of Rule
311 of thi %ﬂfdﬁ‘ and




